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farreﬁ to this Tribunal for decisich-=57 the sane is num=

barad-aa Transferrod Appl;uatimn %sﬂﬁﬂafﬂﬁﬁﬁ,'

2, The Jurzscacﬁl*n of the Civil Gahﬂe Senior fxuwslan

‘ Ja’gawn yas cnallanggé by the Union GF Indis atc, The

Civil Judga ruled that he had jurmsdicticn“ Thé_ﬁevarnmaatv

.29? Iﬂdin'wﬁﬂ& te the High Cautk in a Civil Tevision
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of fssistant Toacher in the Central Paxlwqy Primary

‘Sehool (Eng11Qh ﬁméium} at Bhusawa* on 27.71074, She

rocumed her ﬁutiaa on 39.7»???4. On 4 28,1930, her a@rulcms,

_uare terninated by an mrﬁer (Exhzbzﬁ 21)s The termination

was tﬁ take effect from SeJ.1900., It is this crder that

uqa challenged by filing the suit in question,

&, Tha main cantantiun of tha rmapundanﬁs is &hat at

-bhs time when the appllrwwt was agpn;xtad as a tgacher she

dif not posness the roquisito quakification {,e., Diploma

Cin Edusatien (D.ED) and that it is en this ground that

her éorvices have bpen torminoted.

5. UWe hove heard fir, Palshikor for the applicaat one

fir. S.R.'ﬂtre {for v, P.1, Pr&ﬂhaw) for the zémnanﬁnntaa

- 5; N ‘In 19?&, the anplicont wos puosessing the aduca=

tional mualmfxcwtzzﬂ &5 u.S.uﬁru 5.T.C. (Sscondnry

Teachers'® Cartif;cata)ﬂ 1t is true thot the miniaun
B qualiflcatlan for Assistant Teacher is that the appli-

coant nust hold g Diploma in Educmticn. In the cbhaence



P

.

Mg

vt
-y

cult fox ?r* Pml hikar tc ¢nv end tﬁﬁt the 3 = n of tho

dapartmawt i trying tn tnrm;wata tha aaru*cas cf the

" gpplicant would be bad. He, however, urged ‘that the

mventﬁ'thwt have happenod aubsequant t; the fPiling of the
suit may bo taken intu ancount fur the surpose of renders-
ing justize tu the aﬁgficnnﬁ. 1t appeare that the civil
cguft granted an iaterim reliof crder whersunder the terni-

nation of service was stayed. That order is in force even

nowy and Lhue aaplicnt is In the cervice of the Railumy

Schasl. In 1704, the 7 aliceat has patsed the examina-
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tivn ~f Pinlonag inm Edu~4dion., It wor contended by e,

Mol w’kzg Lhmh this aemuicitd-n af edecntional nualifioge-
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tisnz s 1734 nmay ho hhoa ko neaount 2ar approneinte
ralicf ho aroated to $he noplient,

i . Mr. Aere for the rmapumﬁenté urqmd.ﬁhﬁt the anoli-

eant was initinlly nmt'eliqibie far appointment ahﬂ'that,‘
‘therafors, the tormination order is acod, Technically,

this posibion would be correct, Housver, wue cannct forgat

tha fact ﬁhat the apslicant haa boen yorking as an Assie

st ant Teas: er from 1974 till to=day, Hot only thnt, but

' 'evaﬂ prior to 1974 she has uvorksd as a Tachﬂr Prom 1963
cnuards in some institutions. Added to these, thare lg-
>' one circumstance viz., that the aoplicant has now acquired

“the ainloun eduestional quali?icﬁtign of Tinloma in Edyca-

“tion, In our oninion, in tha neculiar fonts of this

raco, the infareste u?'%sﬁ'justiwa uauld be met if an
apnranrints srder dirgoiinn the respondenis to reqularise
ﬁha-épﬁlitmﬂt in “ha sprvi~e as on Assistant Teachar From
1304 is nogsor adding thald ohe éhauld alaso nouw be traﬁtnd'
as poasaésing the ane, qualifiention as well, Uf_cmuras;

such regularisation vovld not “aka auay the increments
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